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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 notified under
'Environment (Protection) Act, 1986'  as applicable (to be referred hereinafter as Water Act and Air Act
respectively) for operation of Sewage Treatment Plant (STP). 

                                                                                    
CONDITIONS OF CONSENT

 
With reference to the application No 27798267 and declaration submitted by the STP operating agency,
fresh/renewal CCA is hereby granted to M/s. NAGAR PANCHAYAT DASNA located at NEAR DASNA
LAKE,WARD NO 13,KURAISHIAN,NAGAR PANCHAYAT DASNA,GHAZIABAD,201015. subject
to the provisions of Water Act and Air Act and the orders that may be made further and subject to
following terms and conditions: -
1. This CCA is granted for the period upto 31/12/2029 from the date of issuance of this letter, under Section-
25 of the Water (Prevention & Control of Pollution) Act, 1974.

                                                                                    
2. This CCA is granted for the period upto 31/12/2029 from the date of issuance of this letter, under Section-
21 of the Air (Prevention & Control of Pollution) Act, 1981.

                                                                                    
3. Details of installed STP
 

4. The quantity of maximum daily treated sewage discharge should not be more than the following:
 

Category : RED Application Id : 27798267
219235/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2025 Date: 08/10/2025

To,

M/s

NAGAR PANCHAYAT DASNA

NEAR DASNA LAKE,WARD NO 13,KURAISHIAN,NAGAR PANCHAYAT
DASNA,GHAZIABAD,201015

Reference Application No: 27798267 Dated: 2025-10-06

Capacity
MLD/ KLD

Area of city/
Municipal
zone to be
covered

Mode of
receiving raw
sewage

Level of
treatment

Treatment
Technology
used

Electricity
consumption
at full load
(kWH)

Status of
sewerage
network in
area to be
covered

0.1 MLD
(100 KLD)

Sewage
Treatment
of Nagar
Panchayat
Dasna

DOMESTIC
SEWAGE

- - - Sewage
Treatment
of Nagar
Panchayat
Dasna

Description Declaration Permitted Point of discharge
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5. Details of Sewerage infrastructure
 
a.	Details of pumping station
 

b.	Details of STP
 

         

0.1 MLD (100 KLD) - 0.1 MLD (100 KLD) TREATED WATER
DISCHARGE

THROUGH DASNA
DRAIN TO RIVER

HINDON.

Sr. No. Location of pumping
station

Geographical Co-
ordinate

Catchment area Design capacity
(KLD)

1 NEAR DASNA
LAKE, WARD NO
13, KURAISHIAN,
DISTRICT-
GHAZIABAD, PIN-
201015, U.P.

NEAR DASNA
LAKE, WARD NO
13, KURAISHIAN,
DISTRICT-
GHAZIABAD, PIN-
201015, U.P.

Sewage from
Nagar Panchayat
Dasna

0.1 MLD (100 KLD)

Sr. No. Name of unit  Installed nos. Capacity

1 Grit Chamber, Screen
Chamber, Collection
Tank, Bio Reactor,
Treated Water Storage
Tank, Filteration System-
100 Micron, Hydro
Hill/Ozonenization Tank,
Sludge Collection Sump
Etc.

- 0.1 MLD (100 KLD)

6. Water conservation:
a) Fresh water consumption:

i. Water conservation:
ii. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/

Saline
ii. Source of fresh water: Borewell/supply water

iii. Status of NOC from CGWA/SGWB:  Applied/granted
iv. Validity of NOC 31/12/2029
v. Permitted withdrawal capacity (KLD)

b. Sewage treatment and disposal
The designed parameters of the STP are as provided below and the operating agency shall
treat the sewage in such a way that this should be in conformity with the applicable norms for
treated sewage.

Sr.
No.

Parameters STP Designed parameters
Inlet  Outlet

Treatment
efficiency

Treated Sewage
Discharge
Standard

i. STP operating agency shall ensure minimum level of MLSS and Dissolved oxygen in aeration tank
as 2500-5500 mg/l and 2 ppm, respectively.

ii. STP operating agency shall ensure proper recirculation of return sludge to maintain the desired
MLSS level in aeration tank.

iii. STP operating agency shall install sealed and calibrated flow meter at inlet and outlet of STP.
iv. STP operating agency shall explore the possibility of maximum recycling of treated used water.
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7.	Disinfection of treated sewage

         

 

Condition Under Air Act & Noise Control: -

         

         

v. Operational parameters such as sludge volume index, sludge retention time, dissolved oxygen,
MLSS/MLVSS, residual chlorine etc. shall be regularly monitored for optimization of STP
operation. Operational parameters shall be maintained as per the design of the plant.

i. STP operating agency shall install the disinfection system of adequate design capacity to limit the
TC/FC count within norms.

ii. STP operating agency shall ensure the following treated sewage quality parameters for effective
disinfection as per disinfection technology;

Disinfection
technology

Predisinfection system Predisinfection Effluent Quality
BOD (mg/l)  TSS (mg/l) Turbidity

(NTU)
 Other

Chlorination No requirement but
prefer at least primary
treatment

<15-20 <15-20 <5-10 Ammonia
concentration must be
assessed.

Ozone Usually requires
secondary treatment
with nitrification

<15-15 <10-15 <5 Ammonia
concentration < 1 mg/l
as NH3-N may be
required to reduce
initial ozone demand if
effluent has high pH

UV Irradiation Require tertiary
treatment with
filtration or membrane

<15-15 <5-10 <5 Water quality
parameters required;
•	UV transmittance
>50-70% or UV
absorbance <0.15-0.3
cm-1
•	Hardness <140 mg/l
as CaCO3
•	Iron <0.1 mg/l as Fe
and
•	Hydrogenic sulphide
<0.2 mg/l as H2S

iii. Residual chlorine at outlet of STP shall be under 0.5 ppm.
iv. STP operating agency shall ensure the use of high-grade disinfection-chemical only.
v. STP operating agency shall ensure optimization of disinfection system with feed flow

condition
8. Sludge management and disposal

i. STP operating agency shall ensure periodic removal of waste sludge to maintain the desired
MLSS level in aeration tank for smooth operational of STP.

ii. STP operating agency shall ensure the generated sludge shall be dewatered properly.
iii. Dewatered sludge shall be stored in confined space before disposal.
iv Dried sludge shall be disposed off in a scientific manner.

1. In case of use of DG as emergency power source, applicant shall use following fuel and install
a comprehensive pollution control system consisting of control equipment as is required with
reference to generation of emissions and operate and maintain the same continuously so as to
achieve the level of pollutants to the following standards: -

Sr. No. Stack
attached with

Stack height
(Mt)

Type of Fuel Fuel Quantity Emission
Control

Equipment

Emission
standards not

to exceed
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Specific Conditions:
         

2. Noise from the D.G set, air compressors and other sources (s) should be
controlled by providing an acoustic enclosure as is required for meeting and
ambient noise standards for night and day time as prescribed for respective
areas/zones (industrial, Commercial, Residential, Silence) which are as
follows: -

Standards for noise level in db (A) leq

Industrial Area Commercial Area Residential Area Silence Zone
Day time  Night time Day time  Night time Day time  Night time Day time  Night time

75 70 65 55 55 45 50 40
3. In case of facility available for biogas generation and storage in the STP

premises, the biogas hence generated shall be used for energy requirements in
STP premises for gas burner/dual fuel power generator,

1. The STP shall comply with various provisions of Air (Prevention and Control
of Pollution) Act 1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended & all other applicable rules notified under E.P.
Act 1986 & rulings of Hon’ble courts time to time.

2. The responsible agency for the Operation and maintenance of the STP will
ensure the continuous and uninterrupted data supply from the OCEMS to the
CPCB/SPCB server and shall maintain strict supervision on fluctuations in
operating parameters.

3. Logbook shall be maintained for all the flowmeters, machines, motor
operations and sludge generation, power consumption, chemical usage etc. as
well as disposal of waste.

4. In case of non-operation of STP due to any reason, immediate information shall
be provided to the SPCB/Regional Officer and a report shall be submitted by
the operator in this regard.

5. The treated sewage shall be recycled/reused for different purposes such as
Building construction projects, sprinkling for dust separation, irrigation and
horticulture etc., as much as possible and rest treated sewage shall be
discharged as per standards in such manner that no water logging takes place.
Network plan for utilization of treated sewage shall be submitted within 03
months.

6. Compliance of Notification no. 2458 dated 7-10-2016 of Ministry of Water
Resource River Development and Ganga Rejuvenation, Govt. of India shall be
ensured.

7. Environmental Laboratory shall be setup in STP premises for minimum
requisite parameters like pH, DO, TSS, BOD, COD, MLSS etc. and maintained
with trained staff for analysis of treated and untreated sewage and maintain its
record. Analysis report shall be submitted regularly to the Board.

8. Compliance of relevant provisions of Environmental Laws shall be ensured.
9. The responsible agency for the Operation and maintenance of the STP shall

submit the point wise compliance report of the previous CTO/ CTE issued by
the Board and the audited balance sheet for the current year within a month.

10. The responsible agency for the Operation of STP shall ensure proper operation
and maintenance of the STP.

11. The STP should be operated in such a way so that there is no adverse impact on
public and environment.
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Additional Conditions:-
1.	THIS CTO IS VALID ONLY FOR STP TREATED WATER FOR – 0.1 MLD (Sewage from Nagar
Panchayat Dasna).
2.	2. Unit shall submit bank guarantee of amount equal to 20% of total cost i.e. Rs. 16,29,000/- (Rs. Sixteen
Lacs and Twenty Nine Thousand Only), 3. Unit must submitted fee of Rs. 3,000/- in the Board within 15
days of issuing this certificate in favour of CTE.
3.	The STP shall install/operate Electro Magnetic Flow meter at water withdrawal source and logbook of
flow meter reading shall be maintained.
4.	STP shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report of STP from Boards
Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved
laboratory under E.P. Act 1986 to the Board by LIMS Portal.
5.	The STP shall operate and maintain Online Continuous Effluent Quality Monitoring System effectively
and data shall be transmitted to CPCB and UPPCB server. OCEQMS system shall be calibrated on six
monthly basis through recognized agency and calibration certificate should be submitted to UPPCB.
6.	The STP shall establish Miyawaki forest inside and outside the premises in sufficient area the treated
effluent from the STP shall be used for forestation.
7.	The STP shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid for Operation of STP which are likely to cause fire hazard including environmental
pollution.
8.	Industry shall operate APCS as per norms by CAQM/CPCB. Only Approved Fuel Be Permitted as per
CAQM Direction. Industry shall operate Air Pollution Control System as per environmental norms.
9.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55-58 regarding DG sets.
10.	Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
11.	For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
12.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 and 77 regarding regulation of DG sets.
13.	Unit shall abide by directions given by Commission for Air Quality Management in National Capital
Region and Adjoining Areas.
14.	Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
15.	Domestic effluent shall be treated though Common STP and treated water shall be used for irrigation
within the premises.
16.	Ground water shall be monitored on quarterly basis nearby ash dikes and analysis report with respect to
heavy metals shall be sent to UPPCB.

12. The responsible agency for the Operation and maintenance of the STP shall
develop proper green belt and rain water harvesting system as per guidelines.
For green belt at least 8 feet height plants should be planted which shall be
properly protected as proper irrigation and maneuvering arrangements shall be
made. For the development of the green belt the guidelines issued by
SPCB/Government time to time shall be complied.

13. The responsible agency for the Operation and maintenance of the STP shall
submit quarterly monitoring reports of treated sewage from a NABL certified /
approved laboratory under E.P. Act 1986.

14. The STP shall abide by orders/directions issued by Hon’ble Supreme Court
Hon’ble High Court, Hon’ble National Green Tribunal, Central Pollution
Control Board and State Pollution Control Board for protection and safe guard
of environment from time to time.
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17.	The responsible agency for the Operation and maintenance of the S.T.P will ensure the continuous and
uninterrupted data supply from the OCEEMS to the CPCB server and will install PTZ Camera linked with
the UPPCB control room. The STP shall maintain strict supervision on fluctuations in operating parameters
with respect to each treatment S.T.P of the Effluent treatment plant.
18.	Storm Water drain shall be kept separate in such manner that, industrial effluent does not get mixed with
storm water.
19.	Compliance of Notification no. 2458 dated 7-10-2016 of Ministry of Water Resource River Development
and Ganga Rejuvenation, Govt. of India shall be ensured.
20.	STP shall comply with various provisions of Hazardous and Other waste (Management & Trans-
boundary Movement) Rule 2016. Detail of hazardous waste disposal shall be submitted in Form-10.
21.	The STP should be operated in such a manner that it does not adversely affect the environment and the
solid waste generated such as ash etc. be disposed in eco friendly manner.
22.	STP shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.
23.	STP shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and UPPCB for
protection and safe guard of environment from time to time.
24.	This consent is valid only for products and quantity mentioned above. STP shall obtain prior approval
before making any modification in product/process /fuel / plant machinery failing which consent would be
deemed void.
25.	In case of closure directions under section-5 of E(P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders.
26.	If the CPCB or UPPCB issues the Closure order against the STP this consent order stands automatically
suspended for that period.
27.	The STP shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P. Pollution Control Board for
protection and safe guard of environment from time to time.
28.	The STP shall comply with various provisions of Water (Prevention and Control of Pollution) Act 1974
as amended and all other applicable rules notified under E.P. Act 1986 and the various orders issued by the
MOEF&CC, CPCB and SPCB in time to time.
29.	Minimum 33% of the land on which STP is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

                                                                                    
                                                                                    

 Chief Environmental Officer (Incharge), Circle 1
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions
imposed in the certificate.

                                                                                    
Chief Environmental Officer (Incharge), Circle 1
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